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> Original Application No. 708 of 2000
H |
Jabalpur, this the 25 day of March, 2004

HON'BLE SHRI M.P.SINGH, VICE CHAIRMAN
HON'BLE SHRI MADAN MOHAN,j MIMBER (J)

Uma Shankar Dubey s/o She ReJ. Dubey
aged apout 35 years, ,

R/o ¢/o sShri RoPoSA‘Ukla.j 292,

Nal Nagar, Garha Roagy '

Jabalpur P ) e ) ngAppliCant

(By Advocates sShri Rajneesh Gupta for shri R,K.Gupta)
=VerSUSem

1. Union of India through
Secretar Yei :
Ministry of Telecommunication,;
New Delhi, ‘ ’

2e The General Manager,;

Telecommunication, - N
(By Advocates sh, Harshit Patel on behalf of Sh. S.CeSharma) s\

ORDER

By Shri Madan Mbhan‘_ Judicial Menber
The @pplicant has filed this OA seeking the following
main reliefss
i) Direct the respondents to regularise the services of

the applicant w,e.f, the dste from which he was

terminated from service and pay all other consemmential
benefits; . '

Cii) direct the respondents to implement the order of
Hon'ble Iribunal in a specified periods

26 The brief facts of the case are that the @pplicant, who was
working as Casual Labour,; had earlier approached this Tribunal by
filing OA No. 411/90 against his termination ang s,eeking a direction
to regularise his services., The said Oshe was partly alloweds Therem |

after the applicent was reinstated in service ang has also been
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Ze The respondents in'their reply #ave statea.that the
appoinhnent of the applicant on regular bagis is being

processed as per the provisioms of statutory rules nemely,

police verification report, health certificate, creation

of posts etce On completion of these formalities, the appoimt-
ment of the applicant will be processeds The learned counsel

for the respondents stated that although the order for

reingtat enent/regularisation of the applicant was passed by

the Tribunal on 28.,8.1995, the Department has filed an

SLP against the order of the Tribunal which was dismissed and
thereafter the Department has decided to start the process

of regularisation of the applicante

4e In view of the above, we find that since the Department

is already in the process of regularising the applicant, they
are directed to regularise the applicant in accordance with

the rules and law withina period of mix momths from the

aate of receipt of a copy of this order. / -
De Accordingly, the Origiml Applicant gtanis dispOSqLof. \\\\
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